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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A. No, 907/94. Ot. of Decision : 10-8-Y4.

1. P. lexminareyans
2. M. Subrahmanyam
J. R. Ramakrishnaiah .o Applicents,
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1. Government of Andhra Pradesh
rep. by its Chief Secrwtary,
Secretariat Buildings, Hyderabad.

2+ Union of India rep. hy Sscrotsry, - Ty
Dept. of Personnel & Training oo L F
Cantral Secretarial, North dlock, - :
Kew Delhi - 1, ' ‘ . ¥

« Unlon Public Service Commission, ” ‘ .
. -~ . o . :
rep. by its Lhairman, New DOslhi,
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P. Jaghath Singh -
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5, Joginder Singh

m.R. Naik

K. Aamekrishnpa

Mohd Khader ™1i

9. G.5.K. Ganchi |

10. §5. Phanikumagr .. Respondents,
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Counsel for the Applicants : Mr, B.S.A.Suamy

Counsel For the Respondents : Mr. N.R.Devarsj,Sr.CGSC.
for R«2 and R-3,

Mr. 0O.Panduranga Reddy, Spl.
counsel for AP Guelo)

Mr. G.Vedanta Rag Por R-S&Q,
Mr. M.Surender Rao Por Reb6.
" ‘

Mr. 1.V,S5.Rao for R-4.
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THE HON'BLE SHRI JUSTICE y, NEELADRI RAD : VICE CHAIRMAN

THE HON'BLE SHII R. RANGARAJAN : MEMBER (ADMN,) | ,
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to consider in a later ysar in regard to the uécancies
Which had arisen / uvhich arise in more than ocne year,
it is necessary to prepare the Select list Por each
year separately. The officers who are eligible for
consideration and the number of officers who are within
the zone of considcration have to be deferminqd as if

the Seléct Committes is mcetivg in tﬁe relevant year,

As only one Select list was prepared far the Vacancies
which had arisen/uﬁich arise in 1993-94 and 1934-95

for two years the same has to be held as'illegél in

Qieu of the judgément of the Supreme Court in Rizyi's
case. As such, the list prepared in regard to fhe
vacanci.s regarding to the tﬁo years has to be guashed,

7. It is aststed that the Committee could not mest in

the last year in view of the delay in finalisation of-

the seniority list of the Deputy Collectors as many
appraa:hed#he AP State Tribunal challenging the date (777

of regularisation, Be that at it may, as there will be

deluy in preparatlon of the seleat list even in regard
to the vacancies wWhich had arisen in 1993-94 and as
there is no challenge in regard to the gradings given
to the various officers, the cases of whom were consi-
dered by the Select Committee, it is jusgénd proper to
give the following direction while quashing the list
that was prepared for the vacancies in 199394 and
1984~95

The Select Committee has to consider the cases of

3uch of those who will be within the zone of consider-

‘Btion for the vecanciaes {in 1993-94 by treating
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1-4-1892 as the cutroff date for considering about
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"mot in consonance with the various relevant rules and
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to as Select Committeak1991~92. Thus, it is the case

of R-1 to R-3§ that the Select list is prepared for

the uaéancies_that ariss in the follouwing yeary.

4, The Select Committee met on £-5-1994 for consider-

ation of the vacancies Which had arisan in 1993~-94 and

which are going to arise in 1994—95?Eorresponding

Select Listgfor 1992-93 and 19é 94, The list was

Pinalised and the proceedings of the Select Committee

were produced before us. It is euident'therefrom that

only one Select Commi-ttee. list ;;Tprepared for both the

years put tagether.

5, Ue held in OA,1485/92 while dealing with the case
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of EruﬁﬂxéonLPor IPS that it is necessary to prepare

the Select list for each ye=r separately and pfeparation

of Seleet list for vacancies for more than one year is
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regulations, We so held by relying wpon the judgemen%ﬁ
of the Supreme Court in 1993(1) SLR 89 (Syed Khalid
Rizvi and others vs. Union of India and others) vide
para 34 of the said judgement, The feleuapt pbserva-
o

tions thaerein iﬂ‘fs under

"We have, therefore no hesitatidn to haold that
preparation of Select List svery year is mandatory.”
b., Relevant rule; and regulattons in regard to
recruitment for IAS & IPS by promotion are similar,
S0, it hasto be held thet the above- judgement of the
Supreme Court egually holds good in regard to the
recruitment to IAS by promotion., Whenever it is nof

possible Por one reason or tkedher for the Selact

Committse to meet in the relevant year and if it‘bs»luha
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the,period of service and also for the maximum age,

The select list for that year haf to be prepared in

t t .o . . ¢+ e

regaré to such numbérs‘as pet the rules, Thereafter,
—the Select list fPor the vacancies in'1994—95 haf) to bse
prepared by taklng the cut- ‘off date as 1-4-1993 for
consxderatlon in reoard to ellglblllty perlod of

.

service and a;so th aximum age.l That list also had “
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to be prepared for such number of uacancies as per

rules., As the Select Committee had alreédy gave

gradinés at'the fimé o% meetigg held on 6—5—1994, the

- g same gradings should be folioued in regagyd to such of

those officers yhp werg eligible for congideration and
who were, within zone of tonsideration ig the respactive
ye.’.lI‘S.

g, As there was already R delay in preparation of

the Select List Por each of the two years, and as if is
not again necessar} to assess for the purpose of

giving grad%ngs, it ia just senc prope} to direct the

s respondents to prepare the Select list for the fuo years
referred to in the light of the direction in this order,
by 15-9-1994, failing which the appointments have to be
given on the basis of the list preparad, with effect
from 15—9;1994 in regard to the vacancies vhich had
alraady erisen and which are going to arise'by that
date,

9, The OA is ordered accordingly, No costs, \
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